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Failure o f Intelli»:eiice Agency to Forew arn 
about tbe D isturbed C ooditioni in 

Funiab, Assam and J  & K.

5306. SHRI MADHAVRAO SCINDIA : 
Will the Minister of HOME AFFAIRS be 
pleased to state :

(a) whetbar it is a fact that the intelli
gence net work in Punjab, Assam and Jammu 
and Kashmir failed to warti Government in 
advance about the disturbed conditions in 
those States ;

(b) if so, the reasons therefore ; and
(c) the steps Government have Uken or 

propose to Uke in this regard 7

THE M INISTER OF STATE IN THE* 
MINISTRY OF HOME AFFAIRS (SHRI 
P.' VENKATASUBBAIAH) : (a) No, Sir.

(b) and (c) Do not arise.

Details of Casual Labourers 
Made Regular

5307, SHRI K.B.S. MANI : Will the 
M inister of STEEL AND MINES be pleased 
to  state :

(a) whether it is a fact that casual 
labourers in his Ministry and subordinate 
ofHces are automatically made regular after 
working for certain number of daya;

(b) if so, tbe details in this regard ;
f

(c) tbe number of casual labourers in 
his Ministry who have been made regular 
during the last one year ;

(d) the number of casual workers who 
are working for more than two years and 
have not been made regular and the reasons 
therefore ; and

(e) whether Government have formula
ted any time-bound programme for making 
them regular, if so, the details thereof, if not, 
the reasons therefor 7

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b) No, Sir. 
The casual labourers who. are employed on 
purely temporary/casual/seasonal work are 
not automatically made regular. They are, 
however, eligible for being considered for 
regular appointment against available Group 
'D* posts, provided they have worked for 
a minimum specified period of time and 
also fulfil the other conditions of eligibUity 
such as age limits, educational qualifications 
etc.

(c) The number of casual workers in the 
Ministry of Steel and Mines who hav^; been 
made regular during the last one year is as 
under : ft

(i) Department of Steel Nil
(Secretariat)

(ii) Department of Mines Nil
(Secretariat)

(iii) Department of Mines
(Indian Bureau of Mines 
and Geological Survey of 
India) 137

Total : 137

(d) The number of casual workers work
ing in the Ministry of Steel and Mines for 
more than two years and who have not been 
made regular is as under : —




